CFNTRAL ADMTNTSTRATIVE TRTBUMAL,
CUTTACKX BFENCH, CUTTACK

ORTGINAL APPLTCATTON NO.187 OF 1992
Cuttack this the o7fday of March, 2000

NDinakrushna Mohanta Applicant(s)

-Versus-

Inion of Tndia & Others Respondent(s)
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Whether it be referred to reporters or not ? 1 MRzt

Whether it bhe circulated to all the Benches of the Ne -
Central Administrative Tribunal or not ?
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CENTRAL ADMINISTRATIVF TRIBUNAL,
CUTTACK BENCH, CUTTACK

ORTGINAL APPLTCATION NO. 187 OF 1992
Cuttack this thecjyﬁday of March, 2000

CORAM:

THFE HON'BLF SHRT SOMNATH SOM, VICE-CHATRMAN
AND
THRE HON'BLF SHRT G.NARASTMHAM, MFMBFR(JTDTCTAL)

NDinakrushna Mohanta,

aged ahout 7?6 years,

Son of Harekrushna Mohanta
Village and PO: Rasamtala

Via: XRaranjia, Dist: Mayurbhanj

Ry

By

. Applicant
the Advocates : M/s.R.N.Naik
A.Deo, B.S.Tripathy
P.Panda
-Versus-

Inion of Tndia, represented by its

Secretary, Department of Posts

Dak Bhawan, New Delhi

Chief Post Master General,

Orissa Circle, At/Po: Bhubanewar

District: Khurda

Superintendent of Post Offices

Mayurbhanj Division,

At/Po: Baripada

District : Mayurbhanj

Ambika Prasad Mohanta, aged ?4 years

Son of Arjuna Mohanta

Village and PO: Rasamtala

Via: Karanjia, Dist: Mayurbhanij

“oe , Respondents

the Advocates : Mr.A.K.Bose

Sr.Standing Counsel
(Central)
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MR.G.NARASTMHAM, MFEMBFER(JUDTCTAL): Applicant, Dinakrushna

ORDFR

- Mohanta challenges selection and appointment of
Respondent No.Z(Ambika Prasad Mohanta) to the post of
Fxtra Departmental Branch ﬁost Master, Rasamtala Branch
Office on the ground that Res.4 had not ©passed
Matriculation and that even though the applicant's name
was sponsored by the Fmployment Fxchange and even though
he passed Matriculation his candidature was not
considered.

2. ' Respondent No.4 though duly noticed had
neithér appeared not filed any counter.

3. The stand of the Departmeﬁt is that this
post of F.D.B.P.M. fell vacant in December, 1992 because
4;,r~33-y}\of the resignation of Bijaya Xumar Mohanta, the' then

F‘“Cfncumbent. By letter dated 8.1.1992(Annexure-R/1) the
jﬁﬁior Fmployment Officer, Karanjia was addressed to

.‘spbnsor names of eligible candidates latest hy 8.2.19023

‘?Jk;?{ﬁ accordance with the instruction of N.G.(P&T) in letter

| dated 4.9.1982(Annexure-R/?). The Junior Fmployment
Officer, Xaranjia in letter dated ??.1.1993(Annexure—R/3)
aponsored names of nine eligible candidates including
that of Res.4 and this was received inthe Office of Res.?I
on 1.2.199%, i.e. within the stipulated date of 8.2.1992
prescribed as per the instruction of D.G.(P&T) under
Annexure-R/2. Thereafter all the candidates were
addressed letters by Res.2? on ?.?.1093(Annexure—R/4) to
apply for the post inthe enclosed proforma fixing the
EYAV-E
last,of receipt of applications as 21.7.1992. Thereafter
the Eanior Fmployment Officer, Xaranjia, suo motu and

7~ without any further request from Res.2 in letter dated




e

2

10.2.1992 sponsored eight more names including that of.

applicant. Since there was no request for further
sponsoring names of the candidates and since the
Fmployment Officer suo motu sponsorsed those additional
names in letter dated 10.2.1992, i.e. beyond the
stipulated date of 8.2.1992, names of those additional
candidates were not cbnsidered because the same was not
permissihle under the rules in vforce. Tn response to
letter dated 2.2.1992 (Annexure-R/4) seven candidates out
of tﬁe nine candidates originally sponsored bhythe
employment exchange applied for the post. Out of the
seven candidates applications of five candidates were
defective because of non compliance of the conditions
mentioned in the prescribed proforma enclosed to the

applications and out of remaining two candidates Res.4,

‘kagwho secured higher marks in the H.S.C. examination,
 tﬁpugh plucked than his opponent - was preferred.
3,4;; No rejoinder has been filed by the

 fé§p1icant to the counter.

5. On the day the matter was fixed for
peremptory hearing, none from the side of the applicant
appeared. Hence Shri A.K.Bose, learned _Fr.ﬁtanding
Counsel appearing for the departmental respondents was
heard and the record was perused.

Ao The departmental instructions under
Annexure-R/2 dated 4.9.1982 is clear that requistion has
to he sent to the Fmployment Fxchange having jurisdiction
over the area requesting nomination of suitable
candidates for the post within a period of 30 days from
the date of sending requisition to the Fmployment

Fxchange for nomination of candidates to the concerned
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authority. Tt has heen further clarified that in case no
nominations are received from the Fmployment Fxchange
regarding the candidates as per requirements within the
stipulated period of 20 days, it would be open. ' to the
competent  authority recruiting authority to make
selection from other applicants in accordance with the
existing proceaure. Tn other words, instructions are
clear that the concerned Eﬁployment Officer has to bg
- sponsor names within 20 days from the date of requisition
and in case no such nominafion is received within the
stiuplated period, only then other candidates applying
direct for the post should he considered. Tn the instant
case within the stipulated period of 30 days the
Fmployment Officer had sponsored names of nine candidates
and thereafter, suo motu and that too beyond the
stiupulated period he had sponsored some 'more names
including that of the applicant. Hence the Department was
justified in not <considering these additional names
in view of prevailing departmental instructions as
discussed above.

By the relevant time, the minimum

educational qualification for appointment to the post of
F.D.B.P.M. was 8th Class passeg though preference would"

U be given to MétriCulates. Hence we do not see any

illegality or irregularity in selection and appointment
of Res.4 to the post of Fxtra Departmental Branch Post
Master, Rasamtala.

| S T : Tn the result, we see no merit in this
application which is accordingly dismissed, but no order

as to costs.
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(SOMNATH SOM) (G.NARASTMHAM)
VTCF-CHATRMAN MFEMBFR(JUDTCTAL)

B.K.SAHOO




